Tripura Tribal Areas Autonomous District Council

The Tripura Tribal Areas Autonomous District
Village Committee (Preparation of Electoral Roll)
Rules, 1996

(As Amended upto 2™ Amendment dt.08-01-2016)
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Tripura Tribal Areas Autonomeus Disfrict‘{i‘ouncii
Office of the Chief Bxzentive Offiver
' Ehumulweg : Weat Tripura

Moo BT (D ADCTLaw/95, Dated, Khumulwng, the 8th November, 1996,
NOTIFICATION
The following rules which have been made by the Execufive Committee of the Tripura
‘Tribals Areas Autonomous District Council are hereby published in the Tripura Gazette for

infarmation.

Tripnra Tribal Areas Autonomous Districi
Village Commitiee (Preparation of
Etectoral Rolij Ruies 1996,

1w exercise of powets conferred by -subesection (2} of Section 40 of the Tripura Tribal
“reas Autonowous District (Establishment of Village Committee) Act, 1994, 1he Executive
Committee hereby makes the following Rules to regulate preparation and publication of Elec
iveal Rofls nuder the said Act and all other matters selating thereto, namely :—

Hhort lide and I« (L) These Rules may be called the Tripura Tribal Areas Autonomons
voImeltes District Village Committee (Preparation of Elecioral Roll) Ruies,

et ] 1006
(2) The shallcome into force op and from -the dafe of their publication
in the Gazsite
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Deljititicn ‘ (1} In this Rules, unless there isanything repugnant in the subject of
' context — .
(i) “Act” means the Tripura Tribal Areas Autonomous District ( Esta.
Llishment of Vilfage Committee) Act, 1994,
{iiy “Council” means the Tripura Tribal Areas Autonomous Distrist

Couneil.

(iit) « Constituency” means a constituency provided under these Rulos
for ihe purpose of election to the Village Commitiee in the Tripura
Tribal Areas Autonomous District Council area.

(iv) “Distrct Blection Officer™ means an Officer appointed under rule 4,

{v) “Blection includes General Election and bye election. to fill upa
seat of geats in the Village Commitiee.

(vi) * Electoral Registration Officer  means the Lléctoral Registration
Officer of a Constituency appointed under rule 5 and includes an
Asstt. Dlectoral Registration Officer thereol appointed under rule
o, '

(vii) “Execulive Commiltee’ means the FExecutive Committee of the
Tripura Tubal Areas Auwtonomous District Couteil,

(viit) “Tlectoral Roll  msans the Blectocal Roll prepared under these

rules for & eonstituency,
(ix) “Blectoral Roll.Number of a person means—-

(a) the serial number of the entry in the electoral toll in respect
of the person ;

{b) serial number of the part of the eélectoral roll in which
such entry occurs ; and

(¢) the same and number of the constititency to which the

electoral roll rslates

(x}) “Form” means a form appended to these rules and includes a
manuseript or type wriiten or cyclostyled copy and a translated
copy lhersof in Bengali ;

(xi) “Gazsite” means the Tupma Gazette : f '

(xii) "Lmvemment’ means Cmvel nment of Tripura :

(xiit) “Qrders means an order pubhshud in Gazette ;
(xiv) “Section”™ means & section of, the Tripura,, Tribal Areas

Autonomouns Disteict (Estabhshment of Vxliage ) Cg.p}lnittpe)

At 1054,

(xv) Stdte Bleclion Commission”” means Cthe State Panchay’tt Blection

Commission appointed by the Governor of Tripura under
Article 243K, of the Constitution of ludia read with Section 176
of the Tripura Panchayai Act, 1993,

2. The e,\,pxessmn usmi in these riles and pot otherwiss defined shall
have . the same meamno as, 1eepcctlvely asmgned to them in the Act.

3, The Tripura General Clause Act, 1466 shall apply lor the mterpxeta- ‘

tion of these rules as it applies for the mtearpretatmn of Act of the
Legislature of the State of Tripura.
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4. The State Election Comumissioner shall, in c:é‘t}:sd]tation with the
Executive Committes and” State 'Governm‘éﬁf ‘deéig'r;atc or nominate a
‘District Election Officer who shall be an Officer of the Government of
Tripura. ‘

Provided that the State Election Comimissioner may designate or
nominate more than one such officer, if the State Election Commissioner is
satisfied that the function of the officer cansnot be performed satisfactorily by
one officer,

(2) Subject to the superintedence, direction and control of the State
Eleetion Commissioner, the District Election Officer shall Ceordinate and
supervise all works in the District or in the argn within his jurisdiction in
connection with the preparation of the Electoral Rolls for all Village
Comumittees,

(3) The District Blection Officer shall alio perform such order funtions
as may be assigned to him by the State Election Commissoner,

5. The Electorat Roll for the Village Committee Constituency shall be
prepared by an Electoral Registration Officer who shall be such officer of
the Government or of a local authority as the State' Blection Commissioner
may, in consultation with the Executive Committes and the State Goverament
designate or nominate in this behalf, Ceto T

6. (1) TheState Elcction Commissionsr may appoint ohe of mors Persin
as Assistant Electoral Registration Officer to assist any Electoral Registration
Officer in the performance of his functions.

(2) Bvery Asstt, Eleotoral Registration Oficer shall, subject to the
contiol ofthe Electoral Registration Oficer, be competent to perform all or
any of the functicon of the Blectoral Registration Officer,

7. The Exccutive Committee when so requested by the State Eleciion
Commissioner shall make available the services of staff of TTAADC as may
be necessary for préparing the cleCtoral rolls in respect of any constitueney
or constituencies of Village Committee.

8. For cach consiituency; there shall be an elettoral roll showing the
names of the persons qualified to vote. Electoral roll shall be prepared in
accordance with the provizions of these rules ‘ander the superinteudence, direc-
tion and control of the State Election Comunissioner for Village Committces.
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9, (1) Excopt as provided in these rules, every person whose nameis for
the time being eatered in the electoral roll of any constituency shall be entitled
tovote at an ¢lection in that Constituency .

Provided that no persoa shall vote atan election in any constituency,

if he—
(a) has besn adjuzed by a copetent court to be of unsound
mind
(b) has voluntarily acquired the citizenship of a foreign State’
or

(¢} has been sentenced by a Criminal Court for an electoral
cffience punishable under these rules or has been disqualified
under any other law from exercising any other right on
account of corrupt practices in connection with an election
and six years have not elapsed from the date of such sentence
or disqualification, provided that the disgnalification under
thesc clause may, at any iime be removed by the Governor if
he thinks ft.

10. Ne person shall vots at an election in mote than one constituency
notwithstanding that his name may have been regisiered in the electoral roll
for more than one constituency, and if & person votes in more than one
constituency, his votes in all such constituoncies shall be void.

(2} Wo person sheall at any election, voie in the same constituency
mote than once notwithstanding that his namne may have been registered in
the clectoral 7oll for thut cong’ituency more than once aond if he does so
vote, all hig votes in that constituency shalll be void.

(3) No person shall vote at any election if heis confined in prison
whetiter undar a sentence of imprisonmeat or otherwise or is under the law-
ful custody of the police.

(4) Every elector shall have the right to cast one voteand no more
to any one candidaie at an election. s

il. (1) A person shall be disqealified for registration in an electoral
roll if he.

(2) is not a citizen of India ;

T

(b) is of unsound mind or insolvent and stands so declared
by a Compsatent Court ¢ or

{c) is for the time being disqualified from voting under the
provision of amy law relating to corrupt practices and
other offences in connection with elaction.

{2y The name of any person who becomes as disqualified after
repistiation shall forthwith be struck off from tne electoral roll in which it
is included;

Provided that that name of any person struked off from the electoral
roll of a constituency by reason of disqualification under clause (¢) of 'sub-
rufe (i) shall forthwith be reinstated in that rofl if such disqualification is,
during the peried of such roll is in force, removed under any law authoris-
ing such removal. :
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12, No person shall beentitled to be rogistered in the electoral roll for
more than one constitnercy,

13. Subject to the foregoing provision of this rule every person—who—
{a) isnot less than 18 years of age on qualifying date : and

()] is ordinarily 'resid_ent in a constituency of the Village Commitiee;
shall be entitled to be registered in the electoral roll fer the
constitueccy.

14, (1} The State Election Commissioner for Viliage Commitice shall
it consulaticn with the Bxecutive Committee and State Government, draw
up the programme for publication of electoral rolls in draft and for final
publication of other matter relating to the preparation of electoral rolls.

(2) The State Election Commissioner shall, in relation to the pre-
paration of electoral roll for any constituency or as the case may be, consti-
tuencies of the Village Committee specify, by notification in the Gazette—

{a) the date for publication of clectoral rolls in draft ;

(b) the last date for filing claims and objection which shail
not be earlier than the seventh day of the date of publication of the electoral
roll in draft under ciause (a) ;

(¢} the period of disposal of claims and objections *, and
(d) the date of final publication of the electoral rolls”’
Provided that if the State Election Commissioner considers it expedient
30 to do, for sufficient reasons, extend the period for lodging of claims and
objections, period for disposal of such claims and objections and may alse
make consequential changes with respect to the date for final publication
of the electoral rolls.

15, (1) Subject to the provisions of these rules, so much of the electoral
rolls of any Assembly Constituency or, as the case may be, Assembly
Constituencies, for the time being in force, as relates to the area composed
within the Autonomous District, shall- be the clectoral rolls for the eclection
of the members of the Village Comumittec. ;

(2) So much of the electoral rolls for any Assembly Constituency,
or, as the case may be,. Assembly Covstituencies for the time being in foree,
as to the area eomprised within a constituency, shall be the electoral roils
for the eclection of a member of a Village Committee from that consti-
tuency. _

(3) The electoral roll for each constituescy of the Village
Committee shall be prepared by Electoral Registration Officer nominated/
designated for that constituency.

. (4) For the purpose of the preparing the electoral roli of each

constituency of the Village Committee electoral rolls of any Assembly
Constituency, or, as the case may be. Assembly Constituencies. shall be-

: . split up in such masner asthe Electoral Registration Officer may congider

fit, proper and necessary.
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(5) Flectoral rolls of _each. constituency. of. the. ViilagenGCommittee
may be divided into convenient parts which shall be numbered-consequtively
and shall be prepared in Form 1 in Bengali or If so directed by the
Emecuttve Committes in any other language, s :

.+ Provided that. wherever necessary, the split up rolls refeired toin

subsrule (4)  may.be. consolidated and.in such event the Serial number of the
-electors be re-pumbered so as to easure consecutive serial numbers of the

electors of eonstituency.

.- {6) The Elegtoral Registiaﬂou Ofﬁcel shatl publish the roll for a
consﬁtuencv or, as the case may be, censtituencies of. the Village Committee
in draft by making a copy thereof available for inspection and dlsplaymg
the notice in Form 2+ .. . C - B S

(a} at his office zmd at such places in- tha conbtltuency as’ ma.y be
specified by him for the purposa. if his ofﬁcc is outside the
constifuency:

Provided that such- electoral: roils may be pubhshed in draft either

printed or otherwise as-may be directed, by the State Election Commissioner,
Provided further that sych-publication: of. electoral-rolls in draft shall

- be made on the date appo:nted by the State Election Commissioner for Village

Committee under Rule-14. - o
{7y Assoon as the electoral rolls-for 4 constituency are published
in_draft in accordance. with the.provisions of _sub-tule (6) the Electoral
R_egistratio._n QOfbcer shali also give publicity aswidely as possible by beat of
drum or otherwise within the constituency that the electoral rolls have been
published . and .may, be inspected. at- his .office during: office -hours cn..atl
working days and .may also state in the.notice in Form-2. the othor plac:cs
. Provided that if any . publie holiday mtervens between the date of
pub]zcatmn of electoral rolls,andithe last.datefor.filing claims and ob_]ectmus

fixed under Rule-14 the electoral rolls.shallbe kept ready for 1nspectmn by

the pubhc even on such pubhc hohday between the hours of 10 A.M., and
16. (l) Every clalm fm the !nCIUSlon of a name in. the electoral roil
© shall be—

(8) - in Form 3 and

(b) signed by the person desiring | hIS name to be included in the
electoral roll :

Prowded thdt no claim forlnclusmn of a name in the electoral

_ ro[l_ot_::go;]s,tx_tuaucy shall be .entertained. ‘except on the ground
‘that the . name of ‘the person .appears asianielector in that part
of electoral roll of the Assembly Constituency of the Village
Committee.
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(2) Every objection to an entry in the clectoral roll ghall be .

(a) .in Form 4 ; and : :

(b Preferred by a.person whose name is already mcluded in that
roll & s
Provided that no objection for exciusion oi' any narme from the
‘olectoral rolls shall be cntertained except on the ground that
such name has been included in the eleetoral roll of a
constitueridy: of the Village - ‘Committes, though such name does"‘
notuappear in the rel ated eiectoral 10!! of the Assembly Consh
ency SEE W oWl s

(3) Every ob]ectwu to a particular or particulars in an entry jn the
clectoral rolls shall be—- : :

(a) in Form 5 : and
(h) prefelred only by the person o whom that entry 1clates

7. Every cla1m or objectmn shaIl bc presented esther to the Blectoral
Registration Officer or to su.h other Officer as may be designated by him in

this behalf before the Jast date fixed by the State Eiectmn Commlssmner

under clause (b) of sub-rule (2) of Rule 14 :

Provided that any claim or objection which is not lodged within
_the period-érin: the form and mannér hérein ',peclﬁed stiall e
rejected by the E]ectorai Reulstrancn Oﬂicar R

18. (1) Every Oﬂicer deslgnate"} unde1 Rula 17 sha]l forward the claims
and .objections p1eaented before -him to the Electoral Reglstratlou Officer -
with such remarks as be considers proper.

(2) 1If the Electoral Registration Officer is satisfied as to the validity
of any claim or objection, he may allow it without [ urther inguiry, provided

" thereis no demand in writing fof lielding an inguiry in’ the matter.

(3) Where the claimand objectxon is not disposed of under sub-rule
(2) the Electoral Registration Officer shall fix the place, date and time of
hearmg ot‘ clalms and Ob_]eCtIOHS and shall gwe not:cc. of hearmgn—

{b) A the casé of *m oajectlon to ﬂie mcluswn of a na,me to the

v A
e TR PR

Eind e \:‘_",-
('e)-'in'th'e‘Case of-an objection to a particulat or particulars in any
entry, to the objector-fn*Form 9, -+ -
(4) Wotice under sub-rule (3) may be_given either personally or by

_ registered post or by affixing it. to the persorls 1esndcnce or last kpown resia

T

denee within the coastltue.ncy
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(5) On the date fixed for hearing or to which the hearing may be adjour~

ned, the Electoral Registration Officer shall hold a summary inquiry into

e e e N,

the claims, or as the case may be, objections, and  after considering any

evidence as may be adduced shall pass orders cither allowing or disallowing
the claims or as the case may be the objections.

If it appears to the Electotal Registration Officer that owing to inad-
vertance or error or otherwise during preparation of electoral rolls, the rames
of electors appearing in the electoral rolls, for any Assembly Constituency
and cenvered by a constituency of the Village Committee have been left out
of the roll and that remedial action should be taken under this rule, the
Flectoral Registration Officer sball prépare a list of the sames and the details
of such clectors and exhibita copy of the list together with a netice in his office
stating the date on whichand the time and place at which the inclusion of
of these names in the electoral roll will be considered- After considering verbal
or wrilten objection, if any, the Llectoral Rsgistration Officer shall decide

whether all er any of the names sihould be included in the electoral r_o]l_s_an/d__ L

shall pass order accordingly.

19, (1) The Hlectoral Registration Offiear shall thercafter

(a) prepare a list of amendment to cary out his decisions under sub-
rule (2) and (5) of Rule 18 and under Rule 17 and eorrect any
elerical or printing error of other inaccuracies subs equently disco-
vered in the electoral rolls. '

(b) publish the rofl togetier with the lists of amendments, by making
a eomplete copy thereof available for inspection and displaying
a notice in Form 10 at his office, and

{¢) subject to such general or special direction ag may be given by the
State Floction Commissioner for Village Committee, supply free
of cost, two copies of the Electoral Rolls as finally published
with the lists of amendments, ifany to every political party for

which & symbol has been exclusively reserved by the Election

Commissioner of India

(2) On such publication, the rolls together wiip the list of amendments:
shall be the electoral rolls of the constituency. |
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20. (1} Any person whose nameis not included in the electroral rolls of
of a constituency ma}g apply to the Electoral Registration Officer for incly-
sion of his name in that roll in Form-3 along with a fee of rupee one provided
that no application for in:l.sion of g nzme in the electoral roll shall be gateg-
tained under this rpls except on the ground that the name of the applicant
has not beea included: in the oloctoral roll of the constituency of the Village
Committee. .though .his name appears:as an elector -in the related electoral
roll of the Assembly, Co nstituency . which for the time bejng is in. force.

(2) Tha, Electoral Registration Officer . shall immediatley on
receipt of.such application: direst that o.ne .copy thereof . be posted. in some
conspicuons.place in his office, . together with.a notice inviting _objection to
such inculsion. within a, period.of .seven days.from the.date.of such posting,

(3) The Hiectoral Repistration Officer shall, as soon as may be,
after the inquiry of the period specified jo sub-rule (2} consider the objections,

if any. received by him and shall, if satisfied that the applicant is entltled‘gt:_;ég

be registered as an elector, direct this nanmie to be included therein,

(4} No amendment by .way. of; inclusion of a name in the
clectoral roll shall be made under this rule and no direction for inclusion of
a name in the  electoral . roll of a constituency . shall he .given afier the last
date for making nominationfor an election ~in the . constituency and ‘befors
the completion -of that election:, . .

21, If the Etectoral Regisiration Officer for Coustituency on an appli-
cation made to kim. orin his own motien, is satisfied after such inquiry
as he thinks fit, that any enfty, in electoral roll of the constituency is errg. _
neous or defective in any particular, the Electoral Registration Officer may,
subject to such generai or special direction as may be givea by the State
Election Commissioner. take such action as ig Necessary to remove the defects.

Provided that no amendment shall be made under this rule and ng
direction for inclusion of a name or deletion of name shall be given after
the Iast date for making nominatios for and election in the constituency and
before the completion of that clection,

22. (1) An appeal shall lie before the District Election Officer from
order of the Electoral Registration Officer made under rule.

(2) Every appeal under this rule shall bg—

(&) inthe form of memorandum signed by the applicant ,

(b) accompani of by a certified copy of the order appealed ,
from :




@
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(QC} presented to the District Election Officer within a pcri@a
of seven days from the date of the order appealed from ,
and

(d) accompani of by a fee of Rs. 2/- only fn cash or noney
order receipt showing remiitance of the fee.

(3) The Distriet Election Officer may call for the records and
after hearing the parties my either allow or reject the appeal ,

Provided that the District Election Officer shall not maks any order
for amendment of the electoral roll or make any direction [or inclusion of
a name i1 or deletion of aname from the elestoral roil after the last dat=
for making nomination for an election in the Constituency and before ihe
completion of the election.

Turisdletion 23. Neo Civil Court shall have jurisdiction--
ivil Courts

i (1) to eutertain or adjudicate upon any question whether any

person is or is not entitled to be registered as an elector it an
electoral roll for a Constituency of the Village Committes , 0T

(D) to question the eligibility of any action taken by, or under
the authority of the Electoral Registration Officer or of any
decision given by any authority appointed under these rules fop
the preparation of any such electoral roll.

2
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) FORM NO. |
(See Rule 15 (5)
District Tripura 8ub-Division -
Block - Name of the
Area/Para ... - . Constitaency Mo. Village Committes
{Constitusncy).
Par{ No,
"SI Name of Elestor  Nameof father/  Malo  Approximate age
z No. mother/Husband  Female (ason .. .)) !

3 - ‘ e —
2
3.
4. r

‘ 5,

! 6.

- s o e T

‘ ) Total number of electors in the family

The above statements are true to my knowledge

Signature of the Enumerator
ELER Dated ... ”
' Signature/thamb impression of
the Head of the family or adult
‘member of the family,

FORM~—2 (Sec Rule 15 (6)

FEleetoral Roll 19
_ _Dis_trict SRR Tripura Sub-Division o
. Bleek - .. .. Constituency No. Name of ths
p Village Committee
Constituency
Area; Parg Part MNo.

Serial Ne. of Eleetors

SI. Name of Electors  Name of father/  Male/  Age (Approx)
No, mother/husband Female as on
of the elector
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B .- _-FQRM_E
T (Bee Rile 15 (6)
o Notice of publication of electoral roll g draft
* Serial oumber of voter, name ‘of vitdr, mame of fathet or husband of
voter-whether the voteris male or female -and- the - Appreximate ageof voter
“are’ndicated in column 19234 & Siespéctively. - e
X,
_ i
To
The BElectors of the Constitueney.
Notice is hereby given that the electoral roll has been prepared in
vooraccordance with: thé! Tripura Tribal Areas Autonomouns District Coungil
{Constitution and election) Rules 1983, and acopy thercof isavailable for pri

nspection at my office, and at =
‘ ©ddring offie hours,. -
If there beany claim for the inclusion ofia- smanie:inithesrules or any
objection to the inclusion ofa namé of any--Objection to particulars in any
entry, It should be lodged on or before the...
3,4 or 5 as may be appropriate,

.. 19... in Form

Every such claim or objection’ should eitber be presented in my office
or to - C T “notlater than the “aforesaid dato

Electoral Registration. Officer

wHvA ddress
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- Form - 3

(8ee Rule 16 (1)
* Elain’ dpplicatton for iickision of Name

TjO

The Blectoral Registfatio s Oficer,

- Eonstituency.

e Sir, 7 )
T request that my name beineluded in 't dlectorl rallfor the
conistifuency in Part No

above
rélating to —

My name (in full) s
My father's/Mother<s/Husband's name
srticalara Of miy plaveefrésidence are ¢
House No. — '
“Btriset/Mahalla —
Town/Viliage —
Post Office .
" Police stationfTehsil/Taluk
v District —

e

I hereby declare to the best of my knowl

:+d) thatl am acitizen of India;

edge and belief,

ii) that I aw ordinarily resident at the address given above;

i) that I have net applied for the jnclusion of my name in glectoral -
roll for any other copstituency ;

iv) that my name has not been included in the electoral roll for this
- or.any other. constituency;

v) that'l.am registered as a voter in serigl number — —
) of Part No, = of — - Assembly
Constituency.

Place _—

Date - — Sighature of thﬁhibf"'fhipr ession

af.claimant.
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. FORM--4
( Ses Rule 16 (2)(a) )

Objectiiqn to inclusion of vame

To
The Electoral Registration Officer, ;
Constituency .
Sir, )
I object to the inclusior of the pamo of ... v W ——at serial
Mo. . v in part... of the electolral roll for

 the following reasons -— -

I hereby declare that the facts mentioned above are true to the hest of
my kaowledge and belief. - 5 '

My name bas been included in the electoral roll for this constituency
as follows :—

Name in full— —_ = = —_ — — -
Father’s/Husband’sfMother’s name —  — — e
Serial No. ™ —~  — o = T U
Part No. e sy — - ’ s S _— o
_ Si'g'xiat‘uref'thﬁmﬁ impression of objector
4 (Full pbstal address) Fres  ad s
Paso— — < v — = T = T
Date— J5 ) Q. ey e - - — —_—

3

>



Tripura Gazetto, Extraordinary Issue, December 30, 1996 A.D

FORM~—5§
( Ses Rule 16(3)(a) )

Objection to particulars in any entry.

To
The Eloctoral Registration Officer,
— — — — - e qustituency,ﬁ
Sir, ' i o
I submit that the entry relating to myself which appears at serial
- No. - , g — in part _ — -~ of that electoral roll
B wsw  ws o —_ — - e _ — -
— - — isnot corrgct. - It should -

be corrected to Tead as follows —-

Place — — —

Date —— —_ — —_— =
Sighature of thumb impression of

the Elector.
- ORIGINAL
To be served on the claimant

FORM-—6
(See Rule 18 (3)-(a) )
. Notice of hearing of a claim
To

ase

15

" Take notice that your claim for the inclusion of your name jin the

electoral roll wili be heard at .. (place) at...
“w O'clock on the .. day of... s D

You are directed to be present at the hearing with such evidence as you
N Sty gy B
may likke to adduce,
Electoral Registration Officer

“au

Constituency (Address)



b Fripusd Gazette, Extraotdidary fasue, December 30 1996 A, B.

Certificate of service of mnotice

‘ Recoived notice of the date of -hearing.
Date... Signature of claimant
Certified that the notice on the claimant.;has:beep: daly sopped by «me

this... day of .. ‘ on {name).,.
personally/by aflixation on residence

Place s -+

Date . Serving Officer

N.B. if-thisi notice -sexved by -post, attach the receipt here.

DUPLICATE OFFICE COPY

FORM:=6
(See Rale 18 (37 (a) )
Notice-pt;: hearing of claim

To

(Full pame and address of claimant) 7 w2

Take notice that vour claim for-thesinclusion: af your name in the
clectorai roll will be heard at... ) {Place) at...
Oclock on the..... day of... 19...

Youare directed to be present, at the hegring ,with such gvidonce as .
you may: like toadduce;

" Electoral chgistrati_;gn “Officer "
Constituency (Address)
Date...

~iy
Ty

i

-y
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ORIGINAL
) TOBE SERVED ON THE OBJECTOR

FORM 7
( See Rule 18 (3) (b)
Notice to the Objector oo the hearing of an
objecilon against the inclusion of a name.

To

{ Full name and address of objector)
Take notice that your objection to the inclusion of the name of
... will be heard at we {place) at
O’ Clock on the day of .. 19

ass saw

You aredicected fo be present at the heaciag with such evidence as you
may liketoadduce.

Electoral Repis'ration Qfficer
... Constituency
g8 { Address)

caa

SRy

Certificate of service of Notice
Received Notice of the date of hearing.

{ Obj ector )
Cer/tiﬁedn;that the notice on the objector has bgen duly served by me this

— - —_ — dayof — — —_ on (name) - — —
personally/ by affixation on residence.

Place — —_ — —

Date — — @ — @ — Serving Officer

N. B. Ifthisnotice is served by post, attach the receipt here.
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Tripura Gazette, Bxtraordinary Tssue, Decetber 30,1096 A, D

DUPLICATE
OFFICE COPY
FORM 7
( See Rule 18 (3). (b}
Notice of the objector on the hearing of an objection
against the inclusion of name.

Te : i
i Full pame and address of objector — . i e s

Take notice that your objection for the inclusion of your pame—  —

_ — — - will be heard st — ~— { Place }
at - — -  OQclockonthe — 4 — dayvof @ —
19 —_ = You are directed to be present at the hearing with such

gvidence as you may like te adduce. -

Electoral Registration Qfficér
Date — = — = —  —  Constituency
Place — = — — address — — —
ORIGINAL
To be served on the person
objected to
FORM 8
( See Rule 18(3) (b))

Notice tethe person objected to on the bearing of and objection against the
inclusion of his name.

To

( Full name and address of person objected to}  — i - —

Tzke potice that the objection to theinclusion of vour nams at gerial
No. —_ in part No. - of the electoral
rol for = Constituency filed by ( full hame and
address of the objector } — —— - will be
heard at — —  { Place } at — O’clock
on the — — e day of _— - ] -

You are directed tobe present at the hearing with such evidence as
you may like to adduce.
The grounds of objeutlons (in briefy are :

(a)
(b}
)
F?iectoral Registration Gfficer

- = Counstituency
(Address) - e

SR

o

-
‘-'\: -
i
s r"‘”
T
i
}
q
J{'ﬁ“'(\ o
l\‘::r'-_
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Certificate of serving of potice
Received notice of the date of hearing

Date— - : _— . —
' Person chject to
Certified that the notice on the person, theentry relating to whese nam:
has been objected to, has been duly served by ms3 this day of S —
; " on {name) —5 —_

ot e =

Serving Officer

Plages — —_ —
Date —_ — —

. B. Ifthis notice is served by post attach the receipt here.

DIPLICATE
QOFFICE COPY

~‘ ' FOR M-8
il ( See Rule 18 (3) (b))

Notice tothe person objected to on the hearing of an objection against
the inclusion of his name.

Ta -
{¥ull name and address of person ijectea ;[0) _—

! ) Take notice that the cbjection to the inclusion of your nameat—

] _ = —-serial No,  — — —ofthe electorat roll for
; = - —Constitneney field by (Full name and address of objects)
— ~—-will be heard at — = {Placeyat . . —

—  —O clock on the— - day of = —

— 18— —

You are directed to be present at the hearing with such svideice asvou
may like to adduce. The grounds of objection (in brief) are (a)
My— — €} - — :

Electoral Registration Oi’ﬁue‘r=
‘ _ N _ — =~ — Constituency
Do - & . ) (Address) —
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ORIGINAL
To De served on the cbjector
FORM—9
{ See Rule 18 (3} (c))

Notice of hearing of an objection to particulars in any entey.
To
( Full name and address of objector ) — — — o 3 A

Take notice that your objection to gertain particulars in the entry relating
to you will be heard at -~ —(Palce}at — . O clock on the
day of — —19_. —

Youare dirzcted to be present at the hearing with such evidence ag you
may like to adduce,

Electoral Registration Officer

Constituency
Date. { Address)

CERTIFICATE OF SERVICE OF NOTICE

Received notice of the date of hearing

Date. (Objec tor)

Certified that the notice on the objegtor has beea daly served by me this
— — —day of — — — on{pame} — —
personally/by suffixation on residence.

i
i
1
B
!

Place— — — —_

—

Date— _—_ = ' (Serving Officer)

N. B, This notice is served by post, attach the receipt here.
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PART-I—Orders and Notifications by the Government of Tripura,
the High Court, Government Treasury etc.

TRIPURA TRIBAL AREAS AUTONOMOUS DISTRICT COUNCIL
OFFICE OF THE CHIEF EXECUTIVE OFFICER
KHUMULWNG : : TTAADC
Mo F.40/ADC/DEVAVC/05/P-1/2163-700 Dated, Khumulwng, the 31st December, 2005.
NOTIFICATION
In exercise of powers conferred by sub-section 2 of section 40 of the Tripura Tribal Areas
Autonomous District (Establishment of Village Committee) Act 1994, the Executive Committee of

the TTAADC hereby makes the following Rules.

Short titie and commencement :-

1. This Rule may be called the Tripura Tribal Areas Autonomous District Village Committee
(Preparation of Electoral Roll first amendment) Rules, 2005.

They shall come into force on and from the date of publication in the Official gazette.

]

In the Principal Rule after Rule 15, a new Rule numbered 15A shall be inserted as follows -

Atr

“Notwithstanding anything contained in the provisions of these Rules the state election
commissioner may make necessary rhodification in the Forms prescribed herein, by
notification in the official gazette and on such maodification the existing Forms shall be
deemed to have been duly amended”.

4. In page 11 of the principal Rule Form 2 shall be renumbered and by the number 1A.

By order of the District Council,

S. K. RAKESH
Chief Executive Officer,
TTAADC

Printed ar the Tripura Governument Press, Agartala,
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PART-d-- Orders and Motifications by the Government of Tripura,
The High Court, Governmeant Treasury efc.

TRIPURA TRIBAL AREAS AUTOMOMGCUS DISTRICT COUNCIL
OFFICE OF THE CHIEF EXECUTIVE OFFICER
TTAADC, KHUMULWNG,

NO-.F. 40 (28){Vol-1)/ADC/VDC/2011/683 Dated : 23, December, 2015

NOTIFICATION

in exercise of the power conferred by sub-section (1) and (2) of Section
40 of the Tripura Tribal Areas Autonoemous District {Establishment of Village
Committee) Act, 1994, the Executive Committee of the Tripura Tribal Area
Autonomous District Council hereby makes the {ollowing Rules to farther
amend the Tripura Tribal Areas Autonomous District Village Comrnittee
(Preparation of Electoral Roll) Rules, 1996, namely:-

Short title and 1. (1) These Rules may be called the Tripura Tribal Areas
Commencement Autoenomous District Village Comimittee [Preparation of
}uﬁlectoral Roll) {Second Amendment) Rules, 2015.

(2} They shall come into force on the date on which it is
published in the Tripura Gazette.

Amendment of 2. In the Tripura Tribal Areas Autoncmous Distriet Village

sub-rule (4) of  Committee (Preparation of Electoral Roll) Rules, 1996

Rule 10. {hereinafter referred to as the “Principal Rules) in sub-rule
(4) of Rule 10 after the words “to any one candidate” and
before the words “at an election” the words “or not to vote
for any candidate” shall be inserted.

By arder ot the District Council

ﬂ ‘\

o
| }!,1{ =Y w‘i‘!”—

Chief E:aec five Dlﬁwi

TT MDC Khumulwng

Printed at the Tripura Government Press, Agariala.



